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GJWAHTI BENCH: 

1.Origin19plication NO , a1JO 

2* 1  Wris Petition 

3. Contempt 1otit ion 

4! Review Application No.'_ 	 -. 

ftpplicant(S)..M.tcrt.. ......VS-Union of India & Cr 

i.dvocate for the .\np11cathts.Jttt..s.1

tt' 	-A- •4.... 	•...............•.... ............. a. 

," 	.dvocatafortheRespond.ant(S 

tothg1stryTL 	rJiJ UnSeI 
for the Applicant. Ms. U.Das, learned Addi. 

i. •i •in 	 Standing counsel represented the Union of 
is 
cI:pc's 	V. 	Pi2i. 	 India. 

0 

Dd ... J.LI.............  ......  •• 	 The Applicant has filed this Original 

Application for issuance of direction upon the 
'. Registrar 	 Respondents to dipose of the representations 

she has filed for promotion and which are not 

• 	 being responded to/disposed of by the 

•~-'.- 	 Department. Accordingly, Applicant shall 

send all these papers (representations) along 

with the copy of this Original Application to 

0 . 
the Respondents, who shall dispose of the 

same on merits within a period of three 

months thereafter. 

The O.A. is disposed of at the admission 

, ,,- 	
• • 	 stage itself with no order as to costs. 
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• 	BEFORE THE CENTRAL ADM TTRAfl 'TRIBU AL, j 

GUWAHATI BENCH::G[ WA1P1 
GUW1L* Penph 

(An application under Section 19 of the AäniThSftãtjië ri&inals Act, 1985) 

ORIGINAL APPLICATION NO. I OF 2007. 

Mrs. Medari Kermika Nongsiej 	APPLICANT. 	
• -VERSUS-. 

The Union of India & Anr. 	RESPONDENTS. 

SYNOPSIS. 

The applicant is aggrieved by the non-consideration of her case for 
promotion to the post of Personal Assistant, despite being eligible for 
promotion under the relevant recruitment rules and the fact that suitable 
vacancy is there to accommodate the applicant in the office of the Chief 

Conservator of Forests (C), Ministry of Environment & Forests, North 

Eastern Regional Office, Shillong. 

The applicant has submitted a• number of representations before the 

respondents requesting them to consider her case for promotion to the post 

of Personal Assistant. However, the respondents have failed to consider and 

dispose of the same. Hence, the present application has been filed before the 

Hon'ble Tribunal praying for a direction to the respondents to consider her 
case for promotion in accordance with law. 

4tA 

Signature of the applicant. 
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BEFORE THE CENTRAL AJ)J 	VE_]JRIBUNAL. 
GUWAHATI BENCH::GUWAHATI. 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

N 
	

F 2007. 

Mrs. Medari Kermika Nongsiej 
	

APPLICANT 
-VERSUS- 

The Union of India & Anr. 	 RESPONDENTS. 

LIST OF DATES. 

Date 	 Particulars. 
11-03-1997 	Applicant appointed as Stenographer Gr 'D'. 

Anx. A1 Pg.12- (4 

05-07-2000 	Rules prescribing eligibility criteria for promotion to the 
post of 'Personal Assistant'. 

AnxA-2 Pg. IS- 2°  

04-12-2006 	Certificate issued by the competent authority regarding 
Service rendered by the applicant in the department. 

Anx. A-3 Pg. 2 

28-01-2003 	Applicant asked to hold the post of Private Secretary. 
Anx.A-4 Pg. ))- 

24-08-2006 	Applicant directed to perform the duties of Private Secretary 
in addition to her other duties. 

Anx.A-5Pg. L 

12-03-2007 	Applicant submitted representation before the respondent to 
consider her case for promotion to the post of Personal 
Assistant in the said office. 

Anx. A-6 Pg. .. 

28-05-2007 	Representation submitted by the applicant. 
Anx.A-7Pg. 

02-08-2007 	Representation submitted by the applicant. 
Anx.A-8Pg. ), 

22-08-2007 	Representation submitted by the applicant. 
Anx. A-9 Pg. .2 

J .  

c) 

k& 
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A BEFORE THE CENTRAL 

GUWAHATI BENCH:: 	'T-L- 
(An application under Section 19 of the Administrative Tribunals Act, 1985) 

Mrs. Medari Kermika Nongsiej APPLICANT. 

-VERSUS- 

The Union of India & Anr. RESPONDENTS. 

INDEX. 

Sl.No.. Particulars of Documents 	 Annexure No. Page No. 

1. Original Application 1-10. 

2. Verification  

3. Appointment order dated 11-03-1997 A-i 12- 	-q 

4. Recruitment Rules A-2 .I5 

5. Certificate issued by the competent authority. A-3 2.1 

6. Office order dated 28-01-2003 A-4 27-. 

7. Office order dated 24-08-2006 A-S 

8. Representation dated 12-03-2007 A-6 2 L1 

9. Representation dated 28-05-2007 A-7 2 S 
10. Representation dated 02-08-2007 A-8 2. 

ii. Representation dated 22-08-2007 A-9 

NG 

Signature of the applicant. 

For use in the Tribunal's office 
Date of filing:- 
Registration No. 
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XVAHAIi 

(APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE 

TRIBUNALS ACT, 1985.) 

Mrs. Medari Kermika Nongsiej, 

Wife of Mr. Amminot T. Sohliya 

Stenographer Grade 'D', Office of the Chief Conservator of 

Forests (C), Ministry of Environment & Forests, North Eastern 

Regional Office, Upland Road, Laitumkhrah, Shillong- 793003, 

Meghalaya. 

APPLICANT. 

-VERSUS- 

The Union of India, represented by the Secretary to the 

Government of India, Ministry of Environment & Forests, 

Paryavaran Bhawan, CGO Complex, Lodi Road, 

New Delhi •- 110 003. 

The Chief Conservator of Forests (C), Government of India, 

Ministry of Environment & Forests, North Eastern Regional 

Office, Upland Road, Laitumkhrah, Shillong - 793 003, 

Meghalaya. 

RESPONDENTS. 
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DETAILS OF APPLICATION: 

Particulars of the order against which the application is made: 

The applicant is aggrieved by the non-consideration of her case for 

promotion to the post of Personal Assistant, despite being eligible for 

promotion under the relevant recruitment rules and the fact that suitable 

vacancy is there to accommodate the applicant in the office of the Chief 

Conservator of Forests (C), Ministry of Environment & Forests, North 

Eastern Regional Office, Shillong. 

Jurisdiction of the Tribunal: 

The applicant declares that the subject matter of the order against 

which she wants redress is within the jurisdiction of the Tribunal. 

Limitation: 

The applicant further declares that the application is within the 

limitation period prescribed in Section 21 of the Administrative Tribunals 

Act, 1985 .  

Facts of the case: 

	

4.1 	That the applicant is a citizen of India and a permanent resident of 

Shillong, Meghalaya and as such is entitled to all the rights and privileges 

guaranteed by the Constitution of India and the laws framed thereunder. She 

belongs to the Schedule Tribes. 

	

4.2 	That, the applicant was appointed to the post of STENOGRAPHER 

GRADE 'D' in the Ministry of Environment and Forests, North Eastern 

Regional Office, Shillong, vide order dated 11-03-1997 bearing No.11-31- 
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96/E-RO-NE/253 8, pursuant to an 	s&nent taiitd rciIjr 
	The 

applicant joined in the said post on 12-03-1997 and she is continuing in the 

regular line, after due confirmation in the said post, till date. 

A copy of the order dated 11-03-1997 is annexed 

hereto and marked as ANNEXURE - A-i. 

4.3 	That, the Regional Offices, Ministry of Environment and Forests 

(Group 'B' posts) Recruitment Rules 2000, provides 10 years service in the 

post of Stenographer Grade 'D' to become eligible for promotion to the next 

higher post of Personal Assistant. 

A copy of the said recruitment rules is annexed 

hereto and marked as ANNEXURE— A-2. 

	

4.4 	That, the applicant has completed more than 10 years of regular 

service in the post of Stenographer Grade 'D'. She is, therefore, eligible for 

promotion to the post of Personal Assistant, in terms of the Recruitment 

Rules 2000 for Group B posts. 

A copy of the relevant certificate is annexed hereto 

and marked as ANNEXURE - A-3. 

	

4.5 	That, meanwhile the post of Private Secretary (P.S., in short) fell 

vacant in the office of the Chief Conservator of Forests (C), Ministry of 

Environment & Forests, North Eastern Regional Office, Shillong. The 

respondent authority vide order dated 28-01-2003 asked the applicant to 

attend to the duties of P.S. with effect from 12-01-2003 in addition to her 

own normal duty as Stenographer till further orders. It may be pertinent to 

mention here that the post of Private Secretarty is higher in rank to the post 

of Personal Assistant and as the applicant was the seniormost eligible 

-3 
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Stenographer Grade 'D', she was 

Secretary in the said office. 

- 4 - 1.4 
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r fore a T le post of Private 
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I 
A copy of the said order dated 28-01-03 is annexed 

hereto and marked as ANNEXURE - A-4. 

	

4.6 	That, thereafter the respondent authority vide office order dated 24- 

08-2006 directed the applicant to perform the duties of Private Secretary in 

addition to her other duties as Stenographer till further orders. This was done 

with the approval of the competent authority. 

A copy of the said order dated 24-08-06 is annexed 

hereto and marked as ANNEXURE — A-5. 

	

4.7 	That, the applicant was eligible for promotion to the post of Personal 

Assistant and accordingly she submitted a representation to the Chief 

Conservator of Forests (C), Ministry of Environment & Forests, North 

Eastern Regional Office, Shillong, on 12-03-2007, stating that she had 

completed 10 years service in the post of Stenographer 'D' and as per the 

recruitment rules she is eligible for promotion to the post of Personal 

Assistant. The applicant therefore requested the authority concerned to 

consider her case for promotion to the post of Personal Assistant. 

A copy of the said representation dated 12-03- 

2007 is annexed hereto and marked as 

ANNEXURE - A-6. 

	

4.8 	That, finding no response, the applicant submitted another 

representation on 28-05-2007 addressed to the Head of Office, Ministry of 

Environment & Forests, North Eastern Regional Office, Shillong, requesting 

him to look into the matter and take necessary action with regard to the 
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claim of the applicant for her prom tion tp 	1ersoi ii Assistant. 
nch  1VLL .t 

This representation was received in h-ofnce v-icle_ui.ary No564 dated 28-

05-2007, but no action was taken in this regard. 
A copy of the said representation dated 28-05-

2007 is annexed hereto and marked as 

ANNEXURE - A-7. 

4.9 	That, the applicant again submitted a representation addressed to the 

Chief Conservator of Forests (C), Ministry of Environment & Forests, North 

Eastern Regional Office, Shillong on 02-08-2007, praying for consideration 

of her case for promotion to the post of Personal Assistant under the said 

recruitment rules. This representation was received vide diary No.1066 dated 

02-08-2007 but no action has been taken on it. 
A copy of the said representation dated 02-08-

2007 is annexed hereto and marked as 

ANNEXURE - A-8. 

4.10 	That, the applicant was at a loss to understand as to why DPC 

(Departmental Promotion Committee) was not convened to consider her case 

for promotion to the post. of Personal Assistant despite being eligible for the 

same and the existence of suitable vacancy, so she submitted another 

representation to the respondent authority on 22-08-2007, referring to her 

earlier representations and requesting him to take necessary action for her 
promotion to the post of Personal Assistant. This representation was 

received in the office vide Diary No.2162 dated 22-08-2007. Unfortunately, 

this has also failed to evoke any response from the respondents. 

A 
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A copy of the said Pris'evAROft  
( 	t E 	.ch 

2007 is an exd—hereto---aiid- 

22-08- 

as 

ANNEXURE - A-9. 

	

4.11 	That, the respondents are yet to cOnvene any DPC for promotion of 	45,  

the applicant to the post of Personal Assistant despite being eligible in all 

respects and the numerous representations submitted by her in this regard. 

The failure of the respondents to consider the case of the applicant for 

promotion has violated the fundamental rights of the applicant guaranteed 

Articles 14 and 16 of the Constitution of India. The applicant accepted the 

initial offer of appointment to the post of Stenographer Grade 'D' dated 11-

03-1997 because of the fact that upon completion of 10 years of service she 

would be eligible for promotion to the next higher post of Personal 

Assistant. Had the respondents informed the applicant that there is no 

promotional prospect (to the next higher post of Personal Assistant), then in 

that case, she would not have accepted the offer of appointment. Therefore, 

the applicant has a vested right for promotion to the Personal Assistant and 

her legitimate expectation cannot be whittled away as in the manner sought 

to be accomplished by the respondents in the case in hand. Hence, she has 

approached this Hon'ble Tribunal for vindication of her rights and for 

amelioration of her grievances. 

5. Grounds of challenge with legal provisions: 

	

5.1 	For that the respondents have acted illegally in not convening the 

DPC to consider the case of the applicant for promotion to the post of 

Personal Assistant although she is eligible for the same and the fact that she 
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is holding the charge of the next higher post of 	 since the 

ench year 2003. 

5.2 	For that the respondents being a State within .the meaning of Article 

12 of the Constitution and having regard to their constitutional obligations 

adumbrated in Articles 14 and 16 of the Constitution of India ought to have 

considered the case of the applicant for promotion to the post of Personal 

Assistant and the failure in this regard has violated the fundamental rights of 

the applicant guaranteed under the Constitution of India for which the 

respondents are liable to be directed by this Hon'ble Tribunal to consider the 

case of the applicant for promotion. 

5.3 	For that the respondents have failed to look into the repeated 

representations submitted by the applicant requesting them to consider her 

case for promotion at an early date. The applicant is yet to know the 

outcome of her representation although more than six months has elapsed 

since the. filing of the first representation in this regard. 

5.4 	For that the respondent have failed to consider the case of the 

applicant for promotion despite the fact that she is the seniormost eligible 

Stenographer Grade 'D'. Besides, she has been allowed to officiate in the 

next higher post of Private Secretary and that too with the approval of the 

competent authority as would be evident from the office order itself. 

Therefore, no justifiable reason can be conceived of to deny the benefit of 

promotion to the applicant. The applicant who hails from a humble family 

and also belongs to the Schedule Tribe community, is entitled to some 

preferential treatment under the Constitution of India. 
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i 5.5 	For that the applicant acce .ted thI 1t9fff app intment dated 

11-03-1997 because of the promotiona prospect to the poSt' of Personal 

Assistant. The applicant was under the legitimate expectation that upon 

completion of the stipulated period as provided by the recruitment rules she 

would definitely be considered for promotion as Personal Assistant. 

Therefore, the applicant has got a vested right to claim promotion as 

Personal Assistant. Moreso, in view of the fact that she is continuing to hold 

charge of the higher post of Private Secretary at present in addition to her 

own duties in the said establishment, being the seniormost eligible 

Stenographer Grade 'D'. Therefore, the respondents may be directed to 

consider the case of the applicant for promotion to the post of Personal 

Assistant with effect from the date when it fell due or in the alternative to 

promote her to the next higher post of Private Secretary, which she is 

holding at present, by giving her med promotion as Personal Assistant 

from a retrospective date. 

6. Details of the remedies exhai 

The applicant declares that 
	 1 the remedies available 

to her under the relevant service 

7. Matters not previously fiIe 

The applicant deci 

application, writ petition or sui 

application has been made, b 

other 'Bench of the Tribunal ii 

pending before any of them. 

iy other court: 

iot previously' filed any 

er in respect of which this 

fly other authority or any 

ion, writ petition or suit is 
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8. Reliefs sought: 
In the premises a or-eaiirt irtfully prayed 

that Your Lordships may be graciously pleased to admit this 

application, issue necessary notices, call for the records of the 

case and after hearing the cause/causes being shown and upon 

perusal of the records, Your Lordships may direct the 

respondents to - 

Convene a DPC to consider the case of the applicant for 

promotion to the post of Personal Assistant in the Regional 

Office of the Ministry of Environment & Forests, Shillong, with 

effect from 11-03-2007; or, in the alternative 

Promote the applicant to the next higher post of Private 

Secretary, which she is presently holding in addition to her own 

duties, by giving her deemed promotion as Personal Assistant 

from a retrospective date, and 

Grant any other relief or reliefs to which the applicant is 

entitled under the facts and circumstances of the case. 

And for this act of kindness, the humble applicant as in duty bound, shall 

ever pray. 

9. Interim order, if any prayed for: 
Pending final decision on the application, the applicant seeks the 

following interim relief: 



I, 

I 

22 NOV 
TM 	_.;qT,4q15  

The respondents may be directe not ttJa pi 1iDst o Personal 

Assistant without considering the case o ffip1ica 

'4 

Particulars of Bank Draft/Postal Order filed in respect of the 

application fee. 
2flc 

I.P.O.No. 	p g 	 Dated: O 

Payableat: 2'1y3So  
ju 

List of enclosures: 

As stated in the index. 
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/ERIFICATI( 
	G'wht Bc-nch 

I, Mrs. Medari Kermika Nongsiej, wife of Mr. Amminot T. Sohliya, 

aged about 34 years, Stenographer Grade 'D', Office of the Chief 

Conservator of Forests (C), Ministry of Environment & Forests, North 

Eastern Regional Office, Upland Road, Laitun±hrah, Shillong- 793003, 

Meghalaya do hereby verif' that the contents of paragraphs 4.1 to 4.11 are 

true to my knowledge and paragraphs 5.1 to 5.5 are believed to be true on 

legal advice and that I have not suppressed any material fact. 

Date :- 	 A&E 
Place Guwahati. 	 Signature of the Applicant. 



	

- 12 	ANNEXUftE : 

Tolograrn 	PARVAVARAN 
GOVERNMENT OF INDIA 	 , 	

:  

Telephone 	(0) 227673 227929 227565 

1RY OF ENVIRONMENT & FORESTS 	B Regist'red post AID 	FAX No 0364 -227673 

•'IOBTH EASTERN REGIONAL OFFICE 	 S 	 - UPLAND ROAD, LAITUMKHRAH 
SHILLONG 793 003 

- •Date thè.11-03-97 

To 

Miss .Medari Kermika Nongsie.1, 
ç/oMr E.E. Lyttan, - 
p&r; ; Dispensary, Shillong-793001. 

Sub: 	Special 'Recruitment Driz,e..for SC/ST for filling 
'up ónepos,t of Stenographer Grade'D' - Offer of 
appQintme.nt - regarding 

• 	Madam, 

• 	
Pttiz reference  to the Stenbgr.aphy/tYPfl9 and 

• 	objective-type •tests.f or the post of STENOGRkP.1IKR.0R4DE'P' 
in the Ministry,ofB'flvt'rOflmeflt and Forests, North Eastern 

• 	Regional Office, Shillong, you are hereby offered temporary 
appointment to'the said post on the following terms and. 

• 	conditions :- 

• The post is MinisterialiNofl_m2StCrl and carries 
the' pay sc.aie of' I. i200_30-1560—EB-40--20401—. If you are already 
in Government' 'service,- your pay will b7ixed in the above scale 

• 

	

	in accordance, with rules and Oondit'onS prevailing at the time. 
If you are not a Govern'iiëht servant, you will be entitled to•t.he 
1?zinimun of the pay scale of the post. Dearness and o.ther

,  alYbWaflCeS 

will, be adini'ss2ble under the rules governing the grant of such 

allowance, in force from time to time. 

Your appointment will be purely on a temporary..:basis 
and until fur.t-her orders. 

Your services will, be terminable on one month's notice 
from. either side -in 'accordance with the Central Civil Scr7)iCeS. 
(Temporary Se:rvice) Rules, 1965, without assigning any reasons. 
The appo,2ntin authority, however, reserves the ri,ght.of ter,nina-
ting your seruiceS forthwith or before the expiration of the 
stipulated period of notice by making payment 'tp you of a swi 
equivalent to the pay and allowances for the period of notice or 

the unexpired"portiofl thereof. 	 . 	. 

. 	You will, be on:probatiofl.for two years from the date 
of appointment, which period may be extended at the discretion 
of the cornpe.eit authority. On completion of probationary period satisfactorily, yOu will béconsidered for confirl7Lat'ioflifl the 
said post..  

.5.. 

Contd.... pie. 

'.te oç r 

- . 	Advocatc 

. 	 .. 	 'S. 	 5..- 	 5.... 
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/ 
In regard to jeaVe, TraVell.O Allowance.5, contribtti0n 

toGeflèr 	
provident FUfld,Pension an all other service matters 

conneCtecZ with 
sert,iC.e conditiOfl5, 

you will be governed by the 

rules and orders in 
force from time to-ti6 and applicable t the 

branch of 
public service to which you, may belong. 

YoUWill 
be liable to be ostéd and transferre d  

anywhere in India. 

' 	
You will not be entitled to travelling allowance for 

,1oiniflg the post unless you are apermaflt Government servant or 
have completed three years of te,npqrary service. 

On joininP the post you will be required to' take an 

Oath of Allegiance to the C
onstitution of India or make a solemn 

fimatiofl to that effect. 

	

- 	-, 	h7d produce a 
%f you' are already emplo yea, 

YOU  

	

relieuiflø order from the employer. 	- 

it yo
u clalJ' to belOng to a Scheduled Caste, Scheduled 

Tribe or Oth BackWara88es, you have to produce a certificat
e  

issued n the prescribed form by any of the JdiCia1/ 
authorit8 mentioned therein. You should, note that your appoint-
ment wilZ be proViSi0.°l and is sub.ICCt to verificti0fl of-the 
caste/tribe certificate throUgh proper channels and that if the 

claim to blog to SC/ST/ODC 
is 

found to be false, the services 

will be terminated forthwith without assigfl9 any rcasOfl and 
withOut pre.Judicet0 such further action that may be taken under 
the Indian Penal Code for production of false certifi.Cat 	

You 

should also intimate the change, if any, of your reli9i0fl afar 
appointment, iñmediatY to the appointinQ/0 istrat 

authorIties concerned. 
Ih accordance with the relevant rules in force in 

regard to the recrUitflnt to serL,CeS under the Government o.f India, 
f- lLuifl 	or 

(a) No person who has more marl. 	- - 
who, haviflP a spouse ij.tnp,.c0ntrts a sCfld 
marriage, though such marriage is void by reason 
of its taking place duriflD the life_time of such 
spouse, shall be eligible for appointment to 

	

servic8,,Pr0'' 	
that the Central GoVerflmet may, 

it satisfied that there are special groundS for 
so ordering, xernpt any person from the operation 

of this rule. 

(b) -No such thomen- whose ,narrtaOC is void by reason 
of its' taking place during the life_time of her 
spouse or who has married to such- a person whose 

wife is ltUiflO at the time of marriage shall be 

eligible 	
appointment in' service unless- the 

Government of 
India has granted exemPtion to. such 

a women in accordance with this -rule after be
ing 

satisfied that .t1ier are a 8pccial grounds for so 
deriflg; 	/ 

- 	
Contd..... 



1 	1 This ófflr ofappointment,i.s, therefore, conditional 
upon your satisfying the requirement mentioned and . furnishiflg 
declaration in the form enclosed to thts letter, aionpwith your 
reply. If, however, you do not fulfil the above condition and 
you desire to be'éxempted from the above ment'ioned rules,. for any 
reason, you should ma1e a representation in this behalf immediately. 
This offer of appointment should in that case be treated as 
cancelled and a further com,'nunica'tion will be sent to you indue, 
coursç, if upon consideration of your repreent'aticfl, itis decided 
to offer you appointment to the post of STENOGRAPb'ER Gr.'D' 

12. 	This .bffcr  of apnointnent is 'further subject to your 
producing,a medical ,certificate of fitness in the form enclosed 
froni a Civil Surgeon, or District Medic'ol .0/ficer or a Medical 
Officer of equ alent&tatUSjASSiSta/2t Surgeon, Orad I '(IVomen)' 
under the CO/IS, Delhi/a Registered Female Medical' Practitioner! 
Authorised Medical Attendant or a Government Medical Officer of 
the nearest dispensary or hospital. 

13 	If anydeclarattOn given or information furnished by 
you is proved to be false or if you are found to have wilfully 
supressed ,anyz/zarital information, you will be liable for revit'oval 
from service and other action as Government may dee,n.necessarY. 

14. 	If you accept the offer on theaboue terms and Onditiofls. 
you are requested.to intimate your acceptance to the undersigned 
and report yourself for duty immediately but in any'casè not later.  

then 25th March'97 	with the following documents :- 

(i.) Ori.ginal.CertifiCateS of Educational Qualifications'' 
• 	alonpt'YLth a set of attested copies; 

(it) Certificate of Age; 

• 	(iii) Declaration Of Marit—ol Status in the form enclosed 

A'rnédiOal certificate of fitness in the prescribed 
form including form for 'condid.te's declaratiQn 

Reliev.ing order from the present employer, if,onij; 

(vt).Ca'ste Certificate in case of SC/ST/OBC candidat,e 

Yours faithfully, 

Dr. V.T. DARLONG ) 

Designation 'of the 
Appointing Authority 

4 



UIT I  
• tlegrrn : PR/AR11,  

tw.D tJ1I 
• 	-? 111 	•1 '•  

• 	 •. 	Telephone 	 4 
s. 

• FAX 

flftFTUT 	i 
• 	 OOVRNMT OF INDIA: 

MNISThY O1 NVI11ONMNT & . FOflSTS 

• 	 (T'T '1VTe U'. 0fl 	*TW 
PARVAVARAN DHAWAN. C.G.O.COM  PLEX 

T rItv -110003 
LODIflOAD,NEW 110°°3 . 

To.  
I.. 

	

	•H...'• 

I 	The ChiafcOflSelVat01 of Forests © 
All Regional Offices 	 . Dated 1lthJu1y 7 2000. 

	

Subject 	
RccnhilmCllt Rules for the post(s) of Senior Persio:al Assistant, 
Persiollal Assistant, Assistant br the. Regional 0111 cs located at 

oil BangalOtO, l3hopal, l3hubanesWar, LucknoW, Shullong and 
Chandigarh of the Ministry of EnvjrOnfllC11 and orcsts-rcg. 

'Sir, . 	. 	 . r 	•• 	 • 

	

• 	I am directed invite your kind attention on the subject cited above to 
forwarded herewith two copies (Each in English & Hindi) version) of Recniitmeflt 

-# 	
Rules for te post(s) of Senior Persional Assistant, Persional Assistaflt, Assistant 
for tking neccSSarY actiQfl and compliance with immediate effect. Tho. reccipt of 
the lttpr may please be acknowledged. 

- 	 . 

ourS fithfuUy, 
I\. 

(S.C.SING 1 : 1) 
Technical Officer, RO(HQ) 

End: As alOve. 

6dgi1.d to be true C±y • 

A 'VOcae 	 4. 

OR 
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IH 	: 	
SJIiSECT1ON (I) OF CAZETT1OI 

-, 	INDIA) 

C..OVJRNMENT,r INDIA 
Ôí 	Viroflmcnt ftIi(I Forests 

NTIIC,'J.)N 	•' •• 

	

'I 	•.' 	 . 	UI ,  
I 	 ...I 	 . 

I.. 	I.' 	'f'4 	t't 
of the powe,-s C011lI't'Cl by .  the J)rOVSO to wtielc 309- of the 

tue Prcsidot hereby makes the fiilloj, 	
iii le regtllatiijg the methods of rccrui(jic,it Of Grouj, "U" osts in (lie 

Rv8io,111 
Oflj5 of' lhc Minisry'ofth ro,lmct and 

FOVCSs 

Shrot title and COIHIHCICCIjIeIIt.   

The 	1 11104 mii:iy be cnulC(l the Regiozijif Oflices ol' I lie Ministry Of' flV1011giiCi and 
Fo,csts (Orou 	l3" posts) 	

RuIe 2000, 	- - 	- 
Thcy shall ConiC 1 nto fbvc (Hi the date of cir l)ublicaion  in the official Gmcttc 2. 	Nltuiber of 1os(s. Cl8s frn(,1 nnij scale of  

The number of said posts, their CIaSSi1iCa1IOI 
and scale of pay attached thereto 'shall be as 

spccffl 	in COkJnI (3) to (4) of the sid scheduI 	 - 	 - 	-. 
j . 	

Method o(rccruit:iJeIIt,Ige limit and Otiler,qualif 	 etc-  
The rnehitod of recruj 
posts shall beas S 	tmc, age limit, quaIifjcaj015 and other matters relating to the said pecjed in CO!UmnS (5) to (14) OF01c aforesaid schedule Pisqua1jnc(j0_ No pers,m:.. 

 

() 	Who has entered into or coit meted living- or 	 Inarrja 	with a Person having 	apouse 
-  

(b) 	
Who having a spouse living has entered into or COntI'ICC(t 

thnrs'i;ipe with any person shall be cI igit, he for appni a ni 	I) ny of' the sit ul posts provide that the 
Cc,mt1j Govej,ii,iegit if' atisfjcd that - such niarriage is permissible under the 
personal law applicable to such person and the other party-

-to the marriage and that there are other groun5 for so doing, exempt iy person from the operatjo:i of this rule, - , - 



r 	 - 

-17 
H 

weto relaxsnd l* 	sitt-ion wfth the Unin Pblic ScMce Co,àmiSs° 

\Vhertlio Central Goveinnient is  ni th OIilIOfl tltt it i s neccssaty or expedic1t so to to 
ft may by order, for rcaons to be recorded in writing and in consultation with thcUnIoli\\ 
Public  SeMceCommissire,Jáx any of the provisions of these rules with rcscct to ny 
calss or category of persons. 

Saving:- 	 - 

Nothing in these rules sliai I afThcl reservations, iclaxat iou of age I miii mid otlucr 
concessions required to bcprovklcd R,r the Scheduled Custes, the Scheduled 'Fribci and 
Other l3ackWnrd Classes,- the 13x-scrvieemcn and other special categories of pCrSons in 

• 	accordance with th;ordcrs issued by the, Central (ovcrnmcnt horn time to time Ill this 
rcgavds. 	, 	•,- 	 . 	 • 	I  

•('FJIE SCIIFJ)ULE) 

((,'.C.IIASUMA'FARY) 
- 	 DIREC'IOR 

- The Maiizigcr 	 -' 
Governeiniit of India Press 
Mayapuri,.Ring Road, 
New Dcliii. 

I ,  

H -- • 	

I.;;.: .1 -• • 	 -. --, 
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SERVICE 
ADMISSIBLE 
NDERR(JI.E 30 

OFflWCD4TR.L 
CI1LS'V1C. 

RUtES  

REQUIRED: FOR 
DIRECT 
RECPUITS 

 . 

611AUFICA1I0N 
PRFCPJBED FOR 

?.ECF 	'fl'YilL 
-. 	'.1.. 

A F NOI NOT 
- 	 . APPL1CAB1 	..! 

GRour- 	B 
GAZE1TED. . 	 . . 

MINISTERIAL. . 	 . 	 . 
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___________________ 
(1) 	 (2) 	(3) 	 (4) 	 (5) 	 (6) 	 (7) 	 (8) 	 (9) 

• 
 

	

Stcnopphcr Giade V' 05' GERAL 	5500-175- 	Non-Selechon I NOT 	 NO 	NOT APPLICABLE - NOT APPLICABLE 
• 	(PlfiJ 	 CffRAL 	9000 	 APPLICABLE 

ASSISTA}IT) 	 SEERVICE 	 - 
GROUP B NON- 
GALIIIbL) • 	 - 	 MINISTER-L&L 

I,  

'I  • 

• (2000) SUBJECT TO 
VARIATION 
DEPENDANT 	ON 

• WORK LOAD 

REGION-WISE BREAK 	 • 
UPOF THE POSTS 

Bagalore(SZ>.0I 
Bhibazr(EZ).01 
L4ow(CS) -01 
Shiong(NEZ) - 01 
Chandigarh-01 

a 	 • 



: - 

I y 
/ 

(11) (12) 	
•1• 

(13) (14) 

GROUP "B" DEPARTMENTAL CONSULTATION 
T: PROMO11ON PROMO11ON I PROM 	NOTIO COMMIITEE FOR WflB UNION PUBLIC SECRVIC  

CABLE 
FAILING WHICH BY 
DEPUTA11ON 

APP LE- Stenographer Grade 1)" in the scale of Rs. 4000-6000/- in the respccliv. CONSIDERING PROMOTION COMMISSION 	NECESSARY 
WHILE APPOINTING AN OFFICER 

Regional office 	ith tenyears regulai service in the grade. ON DEPUTATION pddidonil Inspector Geral of 
NOTE ::- Where jimiors v.kio hav' completed their qV-!2J 	ng 	ligibility Fornszs/Joirit 	Secretwy 
service are being considered for promotior, their seniors vould a1so.t (thOni. 	Minisny 	of 

considered 	provi.ed 	they 	are 	not 	short 	of 	the• 	requisi Enrcnrncot 	and 	Forests 	- 

quahiixjeligibility 	service 	by 	more 	than 	half 	of 	such CErmtn 
qualifying/eligibility service or two years vtnichever is less and hnv, 
successfully completed their probation 	petiod 	for promotion to "Uhm Secretary Dixy 
next higher grade alongwith their juniors 	ho have aLel 	compl'ti in) 	I iity 	ol 

such qualifying/eligibility servwe. Ernrz 	ndr:u-- Member j 
-'--,.- 

DEPUTATION 3 
Tct 	iva 	Regional 	Office- 
Member 

Officers under the Cental/State GovemmaU- 4. 	A,.sistant 	pector Geneni of 

,__-- Fr-sts, 	Pcg.ional 	Office 	(Head 

(a) 	(l)hok Ig ana1ogous posts on a regular bis: or -• Menber 
 

5000-8000/- or e 	valerit; or.  
vith six v 	sreguiarserviceinpostsmthes3teOR 	450-- 

- 7000/- or equiv iest. or 
(iv)with 	t 	years 	regular sevicc ir posts in the sc3le 
Rs.4000-6000/- or equivalent; and 	 •: : 

• (b) possessing 	a speed of 100 word per minute in Stenorapb 
(EnglisVElindi) 

NOTE. I The depaitmental officers in the feeder grade who are in dit 
line of 1xntnotion will not be eligible for consideration for appointmt 

• on deputation. SinlarIy, dcuiationists 	shall not be eligible 4br 
consideration for appointxnaii by promOtiOn. 

NOTE 2 	The period o(deputatiofl including the penod of deputation in 
anther ex-ciadre post field ininnediately preceding this appointment i - 

. 	•i the same or se otbar or 	nizatioti/depailinent of 
• Goenimncnt shall not otdinaiily exceed three years. The ma,amum age- 

limit for appomthi1t on deputation shall be not exceeding fifty six yau 
as on the clostng date prescnled for receipt of application 



1 iY!!9M1" tJ2NCER. 

	

.With refen n 	(a the aplIIcition dated 4th  December from Mrs Medari 

Kermiki Nongsic Stno Gr Il! of this office, this is to certify that Mrs Medari 

Kermik.i Nongsicj is ins.' in this oflict as Stcnogriphti Cr '9' since March 1997 

and his completed moev than 9 v firs in the grade, She is also we!l i' rse w orl%Ing in 

computer. 

(R.1.SANGA). 
Head of Office 

XW 	 * Fov 
a.1 øffitu, $II1aIf 

,w 4  

)'1 ofr 
(J$ 

'S 

Advocate 



(JQ\T 	FNT OF ININ 
1vIINISTRY OF, rNVIPOOMENJ & ORESTS 

NORTH J-ASTEPN RI GIONAL (! I ICE 
EA1TU'MKHRAH SHILLON, 

No. 14-43/99-E-RONE $, --i', 	 January 28. 2003 

OFFICE ORDER 

Consequent uponthe repatriation of Ms. M.Kharkongor, PS (on 
deputation) w.e.f. 2.1,2003.Ms.M.K.Nongsiej, Steno will attend to the duties of 
PS with immediate effèc uni.iI further orders in addition to.herown normal duty. 
She wOuld henceforth take her seat in the room of the PS. 

(Dr.V.T.Darlong) 
Add! Director 

Copy to: 
-Mss M.K.Nongsiej, Steno 

•2. Office order file. 

Add!. Director. 

I 

I- 

 

 

CcrtAfied to be true Cøpy - 

-I. 

I 
.. 



4 
- 	 - 	 -- 	 ;lki 

Government of India 
Ministry of Environment & Forests 	 - 

North Eastern Regibnal Office, SI'illong 

No.1453/2004fERoNE//77 - 	 Dated 248-2006 

OFcPER 	 ' 

Mrs. Medari K. Nongsiej, Stenographer will perform the duties of P.S. to the 
Chief Conservator of Fores...s (C) in adiltion to her other duties as stenographer till 
further orders. This issues wiih the appnival of the competent authority. 

(R.L. Sanga) 
Deputy Conservator of Foests (C) 

Copy to: 

All officers. 
Mrs. Medari K. Nongsiej, Stenographer. 

Certified to be true Copy 

QQ~ '1 0 Lfl' 
Advocate 



• 	. 	. 	.. 	 . 
To 

The Chief ConservatOr of Forests(C) 
Ministry of Env.& FQrCStS 
Regional Office 
Shillong 

Sub: Promotion to the post of PA. 

Sir, 

With rference to the above, I am to state that I have completed 10 yrs. service in 
the post of Steno Gr. 'D'• on 1 .3.07. 1 may state that I have joined the post of Steno 
Gr.'D' on .  12.3.97. As per Recruitment Rules, the stipulated period for promotion to the 
post of PA is after completing 10 yrs. of service in the post of Steno Gr. 'D'. Since! have 
already completed 10 yrs. of service in the post of Steno Or. D', I therefore request you 
to kindly consider my promotion to the pct of PA at the earliest. 

Thanking you, 

Yours faithfully, 

(Medari K. Nongsiej) 
Stenographer 

Dated: Shi11on 
The 12 March 2007 

Certified to be true Coy 

zvc-allkte 

ii 





ANNX ,  
August 2, 2007 
	 c. . 

To 

The Chief Conservator of Forests(C) 
MoEF 
NE Regional Office 
Shillong 

Sub: Request for prorñotion to the post of Personal Assistant in respect of Mr.- 
M.K. Nongsicj - regarding. 

Ref: 	(1)Myletterdated 12.3.07. 
(2) My letter dated 28.5.07. 

Sir, 

and in continuation to my letters under reference onthe Most respectfully,  
subject cited above, I am to inform that I am due for promotion to the post of 
Personal Assistant w.c.f. 11.3.07. The Recruitment Rules 2000 provides for 
promotion to the post of Stenographer Gr. 'C'(Pçrsonal Assistant) after 
completion of 10 (ten) years of regular service in the post of Stenographer Or. 
'D'. 

Sir, in the light of above, it is earnestly prayed that the necessary action 
may kindly be taken for my early promotion to the post of Personal Assistant. 

• Thanking you, 
Yours faithfully, 

(Medari K. eongsieD 

,, 	
Stenographer Or D' 

•i 	 . 

GOVt OF ,  INDIA 
jmlstty of 6 ivironrn8PIt And FOVOO 

Is.t.nI OfU... Shill..i 

certified to be true.CoH1 



August 22, 2007 

IF 

Certified to be true C.j'y 

r 
To 

The Dy. Conservator of Fore sts(C) 
MoEF 
NE Regional OfTice 
Shillong 

Sub: Request for promotion to the j.ost of Personal Assistant in respect of Mrs. 
M.K. Nongsiej - regarding. 

Ref: (I)Myletterdated 12.3.07. 
My letler dated 28.5.07. 	' 
My letter dated 2.8.07. 

Sir. 
Most respectfullY, and in continuation to my letters under reference on the 

subject cited above, I am to inforni that I am due for promotion to the post of Personal 
Asistant w.e.f. 11.3.07. The Recruitment Rules 2000 provides for promotion to the 
post of Stenographer Gr. 'C'(Personal. Assistant) after èompletion of 10 (ten) years of 
regular service in the post of Stenographer Or. 

Sir, in the light of above, it is earnestly prayed that the necessary action may 
kindly be taken for my early proniotionto the post of.Personal Assistant. 

Thanking you. 
Yours faithfully,- 

(Medari K. Nongsiej) 
' 	Stenographer Gr 'D' 

j 
(fr 
0f\V' 


